DAINIK BHASKAR, Bhopal, 14.7.2025

Page No. 7, Size:(14.00)cms X (9.46)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

3k R=m e TR talk R
¥ TEEEws W 10 i § w® @& & ¢ femera 10
wHaE faE ¥+ ofw Pl amammmﬂ



ORISSA POST, Online, 14.7.2025

Page No. 0, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Orissa Post
NHRC seeks ATR on boy’s death after fall into hot ash
https://www.orissapost.com/nhrc-seeks-atr-on-boys-death-after-fall-into-hot-ash/

PNN | Updated: July 13th, 2025, 10:00 IST

Bargarh: The tragic death of a minor boy after falling into a hot ash pile of a rice mill in
Mahule village under Bheden police limits of Bargarh district has drawn the attention of
the National Human Rights Commission (NHRC).

The deceased, Pratyush Bhaena of Baipura village, reportedly slipped and fell into a hot
pile of ash near the Kaleshwar Rice Mill while he was on his way to a nearby stream to
bathe February 26 morning.

The smouldering ash heap caused severe burn injuries, leading to the boy’s death.

Following the incident, social activist Dillip Kumar Dash from Nandol under Bhawanipatna
brought the matter to the notice of the NHRC.

Acting on his complaint, the commission registered a case and initiated a probe.

As part of the investigation process, the NHRC has issued notices to the Chief Secretary
of the state government, the Director General of Police and the Bargarh Collector, seeking
detailed reports on the actions taken regarding the incident within seven days.

The commission has also scheduled a hearing in Bhubaneswar July 21, directing the
concerned authorities or their representatives to appear in person.

After undergoing treatment at VIMSAR, Burla, for 40 days, the minor, still critical, was
moved to SCB Medical College and Hospital in Cuttack April 8.

He was admitted there April 9 and succumbed to his injuries at 7:30 pm the following day.
After the post-mortem, while the body was being brought back to the village, local
residents staged a protest in front of the rice mill by placing the body there, demanding
justice.

Following the uproar, police arrested the owner of the rice mill. Subsequently, the district
administration also constituted an independent team to investigate the incident.
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Man run over by car in front of mother over chicken dispute in Madhya Pradesh

A man in Madhya Pradesh's Damoh was allegedly killed after being run over multiple
times in front of his mother after a dispute over buying chicken. The incident has triggered
community tensions and a human rights probe.

https://www.indiatoday.in/india/story/man-run-over-by-car-front-of-mother-over-chicken-
dispute-madhya-pradesh-2754982-2025-07-13

Ravish Pal Singh | Bhopal, UPDATED: Jul 13, 2025 06:24 IST

Edited By: Atul Mishra

In Short

Dispute over chicken purchase triggered the attack
Accused ran over victim multiple times after collision
Victim's mother witnessed incident, police investigation on

A 30-year-old man was allegedly crushed to death by a car in front of his ailing mother
following a dispute over buying chicken in Damoh, Madhya Pradesh.

The victim, identified as Rakesh Raikwar, succumbed to his injuries after being repeatedly
run over by the accused, Akil Khan.

The incident occurred late Friday night after a verbal altercation between Rakesh and
Akil's father, who sells chicken in the area. According to the police, Rakesh had an
argument over the purchase of chicken earlier in the evening.

Hours later, while taking his sick mother to the doctor on a two-wheeler, Rakesh was
allegedly intercepted by Akil.

Eyewitnesses and police reports state that Akil rammed his car into Rakesh’s bike,
causing him and his mother to fall on the road. Akil then allegedly reversed the car and
ran over Rakesh multiple times before fleeing the scene.

A blood-soaked Rakesh was rushed to the hospital but was declared dead on arrival.

Rakesh’s mother, who witnessed the gruesome act, pleaded for help as her son lay dying.
Local police have launched an investigation and are reviewing CCTV footage from the
area.

Damoh CSP HR Pandey confirmed that there was a prior dispute between the two
families, which may have led to the fatal attack. Authorities have assured that strict action
will be taken against the accused.
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The incident has triggered tension in the area. Additional security has been deployed to
prevent any communal unrest. The National Human Rights Commission’s member
Priyank Kanoongo flagged the matter on X, alleging that Rakesh, a youth from a
marginalised community, was murdered for objecting to illegal animal slaughter in front
of a Shiva temple during the holy month of Sawan.

He urged the Madhya Pradesh Police to act promptly and said the commission has taken
cognisance of the matter.
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Patna Woman Divorced Over Worm in Breakfast Seeks Justice After 31 Years

https://patnapress.com/patna-woman-divorced-worm-breakfast-seeks-justice-31-years-
later/

July 13, 2025

Rukaiya Khatoon from Kishanganj has approached Patna seeking justice, alleging her
husband divorced her over a worm in breakfast after years of dowry harassment, abuse,
and property grabbing.

Patna: A woman in Bihar is seeking justice more than three decades after her husband
divorced her because a worm fell into his breakfast. Rukaiya Khatoon, a resident of
Kochadhaman in Kishanganj, was married 46 years ago and says her husband began
harassing her within a year of their wedding.

After eight years of marriage, her husband married another woman. Seven years later,
he allegedly divorced Rukaiya by uttering “talag” three times in anger when he saw a
worm in his food. Her son, Raqgib Alam, who is an assistant professor at Jamia Millia
Islamia University, said in a press conference that his father, Mohammad Arif, subjected
his mother to severe physical and mental abuse, including pouring hot water on her body,
demanding dowry, and forcing her through the inhumane practice of halala.

He also accused his father of selling Rukaiya’s property to build a house for his second
wife and children. “My mother lived like a slave,” Raqib said, adding that his father’s
violence traumatised him as a child. He has now petitioned the President, Prime Minister,
National Human Rights Commission, and Women’s Commission to secure justice for his
mother.
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J&K L-G scheme for militancy-affected families: What about those
whose kin were killed by security forces? ask Farooquis

L-G Sinha promises justice and jobs to militancy-affected families, raising questions over
fairness of new initiative

https://www.thehindu.com/news/national/jammu-and-kashmir/jk-I-g-scheme-for-
militancy-affected-families-what-about-those-whose-kin-were-killed-by-security-forces-
ask-farooquis/article69807275.ece

Updated - July 13, 2025 06:25 pm IST - Srinagar

Peerzada Ashiq

Addressing a function in north Kashmir's Baramulla on July 13, 2025, L-G Manoj Sinha
promised to re-open all cases of militancy victims and ensure justice and rehabilitation to
such families. File. | Photo Credit: PTI

As Jammu and Kashmir Lieutenant Governor Manoj Sinha on Sunday (July 13, 2025)
promised justice and jobs to the militancy-affected families of J&K, the victim families of
security forces raised questions over the fairness of the L-G’s new initiative.

“L-G Sinha’s announcement of government jobs for families of terrorism victims is hailed
as a healing measure. But what about the father of two murdered sons? The fresh
initiative has reignited anguish among this family whose loved ones were murdered by
security forces with First Information Reports (FIRs) gathering dust for decades,” Tajamul
Farooqi, whose two cousins Tajudin and Imtiyaz Farooqi were shot dead in 1992 in
Srinagar’s Lal Bazaar, told The Hindu.

Addressing a function in north Kashmir's Baramulla on Sunday (July 13, 2025), the L-G
promised to re-open all cases of militancy victims and ensure justice and rehabilitation to
such families. The L-G administration has set up special cells in all districts to re-register
their cases to get jobs under SRO-43, which aims at a compassionate approach towards
the violence-affected families by providing financial relief and support to the bereaved
families that lost their primary breadwinner.

“The initiative of the L-G administration explicitly covers only the families affected by
militant violence. But what about the hundreds of the cases documented in police FIRs
like the Farooqis where the security forces were involved. These cases remain in legal
limbo with no comparable rehabilitation or accountability,” Mr. Farooqi said.

Recalling the incident of 1992, Mr. Faroogi said his two cousins were subjected to cold-
blooded murder by the 30th Battalion of the Border Security Force in 1992 at Umar
Colony, Lalbazar. “Tajudin Farooqi was pursuing engineering from Bangalore and was
aged 19. His younger brother Imtiyaz Farooqi, 13, was a student of the Greenland Primary
School, Nigeen Hazratbal,” he said.
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“The duo was shot dead by security personnel in their own house after militants
ambushed a BSF patrol nearby. A group of about six to seven BSF men entered the lane
leading to the Farooqgis house. An FIR No. 94/162 was registered at Lalbazar Police
Station under Section 302,307,427 of the Indian Penal Code,” Mr. Farooqui said.

“Imtiyaz was killed instantaneously when he opened the door and Tajudin was dragged
outside from his house to the lane and shot in the chest despite sisters’ pleas,”he recalled.

He said the father-in-law of the slain Farooqui had a fatal cardiac arrest as he visited the
place to see his daughter’s two dead kids lying in a pool of blood. “Our family approached
the National Human Rights Commission soon after receiving threats not to follow the case
at various levels. In September 1997, my uncle was summoned by a military court at
Qazigund in south Kashmir but received the summon only after the trial date was over,”
he said.

| appeal to the L-G to re-look at the “asymmetry policy”. “What about my cousins who
were students who were murdered? The killers still walk free. Why this double standard?
No witnesses, including the surviving family, were ever examined. No compensation or
job can ever fill the void of such gruesome killing of this magnitude,” Mr. Farooqui said.

Hundreds of civilians died after a mass militancy broke out in the 1990s in Kashmir. There
are allegations against both militants and security forces of excesses and murders.
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